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CENTRAL ADMINISTRA!IVE TRIBUNAL
PRINCIPAL BENCM

O.A. No. 1285 of 1S97

New De1hi, dated this the Z7th AuQuat, I

HON Bit NR. S.R. ADIGE, VICE CRAIRMAN (A;

Shri Udai Vir Singh.

S/o Shri Karan Singh,
R/o Quarter No. 1/6 CPWD Service Centre.
DIZ Area, Sector TV.
Ne w Delhi 1 10001. ..... a i ' P L

( B y A d V o c ci t e i S h r i S u. r 1 n cl e i" S i n g h l

Ver sus

Union of India through

I , The Secretary,

Niriistry of Urban Development..
Nlrnian Bhawan. New Delhi.

2.. Director of Estates,
Mir man Bhawan

New Delhi.

3, Executive Engineer-
& Estate Officcji',

O HosDi tal OiV..

Now Delhi.

(By Advocater Shri KCD Gangwan;

ORDER (Oral)

IhSPOMDENT

BY HON'BLE NR. S.R. ADIGE. VICE GLIAIRMAN (

Shri Surinder Singh very fairly admi t-.

n.

that the 0. A. barred by res judicata as well a;

by limitation under Section 21 A, it Act.

Accordingly, this 0.A. stands dismissed. N<

costs.
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(S, R. ADiGl/)
VIG E C H AIR M ,A N ( A,


